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GadgiJ Committee's Report on Co-
operative Farmin, 

878. Dr, Mahadeva Prasad: Will the 
Minister of Food, Agriculture, Com-
munlty Development and Cooperation 
be pleased to refer to the reply given 
to Unstarred Question No. 953 on the 
2nd August, 1966 and state: 

(a) whether any action to imple-
ment the recommendations made by 
the Gadgil Committee on Cooperative 
Farming has been taken in consulta-
tion with the Planning Commission; 
and 

(b) if so, the details th~"eof? 

The Deputy Minlster In the Minis-
try of Food, A,rieUlture, Community 
Development and Cooperation (Sbrl 
Shyam Dbar Misra): (a) Yes. 

(b) The recommendations of the 
Committee of Direction on Coopera-
tive Farming have been accepted by 
the Government. A policy letter haa 

been lssued to the State Govermoenta 
in this connection. 
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Bennett Coleman COIIl]IIUlY 

880. Shrlmatl Maimoona Sultan: 
Will the Minister of Law be pleased 
to state: 

(a) whether inquiry into the affairs 
of Mis. Bennett Coleman Company 
has been completed; and 

. (b) if so, with what results? 

The Minister Of State In the MInb-
try of Law (Shrl C. R. PaUabhl 
Raman): (a) and (b). On the basis of 
the irregularities diBclosed in the 
report submitted by the Inspector, 
who was originally appointed in April 




